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IN THE CENTRAL ADrIINISTRATIVE TRIBuNAL HYDERA BAD BENCH HYDERA BAD 

NA. NO.724/95 
in 

L4o.3O5/93 

Betwoen: 
	

Date of Order: 08.12.95. 

N. Subrahma nyam 

a. .Applicant. 
A nd 

The General £anagor, 
South Central Railway, 
S ecund era bad 

The Chief Personnel Officer, 
South Central Railway, 

The Chief Lornmerciai Superintendent, 
South Central Railway, Socunderabad. 

4, The Senior Divisional Personnel Officer, 
South Central Railway, Gthntakal. 

South entral Railway; 	- 
Guntakal. 

.Respondents. 

Counsel for the Applicant 
	

r'lr.s.Ramawrishna Rao 

Counsel for the Respondents 	flr.K.Ramuloo, Addl.CGSC. 
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To 

The General Manager, South Central Railway, 
Secundera bad 0  

The Chief Personnel O?ficer,,uth Central Railway, 
Railnilayarn,ajcundsrabad, 

5.hectie? Commercial Superinterdent, 
South Central Railway, Scunderabad. 

The Senior Divisional Personnel OfPicer, 
South Central Railway, Secunderabad, 

5, The Divisia nal Railway Manager, 
uth Central Railway, Guntakal. 

One copy to Ilr,S.Rarnakrishna Rao,dvocate, CAT,I-Iyderabad. 

One copy to Nr,K.Ramuloo, Addl.CCSC,CAT,Hyderabá'd. 

One copy to LL'ary, CAT,HydaraSd. 

Ohs spare coØy. 

'ft KR 
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M.A. 724/95 
in 

U&3O5/93. 	 Dt. or Deciston 	08-12-95 

ORDER 

As per Hon':ble Shri A.B. Gorthi, Member (r3mt) 

The applicant in the (VIA prays for a ditection 

to the respondents to imp1einentthe judgernent in 6A.305/93. 

2. 	Learned standing counsel for the repojidents has 

stated that in •cornpliance, with. the said judgrnent the 

raiiijay[ijuthoritias already decid8d to screen~inq the 

applicant for regu]a absorØtion on 11-12-95. Learned 

éounal Pat the applican-t ha&showntirne a letter dated 

01-12-1995 issued by the Divisional Orfice, Guntakal 

which shows that there are rout vacancies on Thirupathi 

and that the applicant is at Serial No.3 in the list of 

candidates to be absorbed at Thirupathi. It is thus 

obvious that unless Pound to be otherwise unfit for 

absorption the applicant would be absorbed at Thirupathi 
in one or the vacancies already pxisting. As! orders have 

been issued for 5crflinQ for r egular absorption4 this MA 
of 

is dispOsedfrithout any Further orders,. 

t 
8.Gort
ber(Admn.) 

iti 08h December 1995. 
(Dictated in Open Court) 
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